487 Aligark. Mishioi

MR. CHAIRMAN: ._Subject to cor-
rection the result*** ot the.division
is:

Ayes: 23
Noes: 33

The motion is not carried Ly the
required majority. It is not passed

The motion was negatived,

17.53 hrs.

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL

MR, CHAIRMAN: The House will
now take up the next item in the
ugenda, the Aligarh Muslim Uni-
versity (Amendment) Bill,

SHR! G, M, BANATWALLA (Pon-
neni): BSir, I beg to move:;

“That the Bill further to amend
the Aligarh Muslim University Act,
1820, ss passed by Rajya Sabha, be
taken into consideration.” :

Sir, this Bill originated in the Rajya
Sabha as a Private Members' Bill,
moved by the hon Member, Shri
Triloki Singh and it was passed by
that House. Now I have the honour
and pleasure to move in this august
House for the consideration of the
Bill that has been passed by the
Rajya Sabha.

Sir, I had also mtroduced in thls
House an identical Bill, which of
course aimed at the amendroent .of the
Constitution. That Bill became a vie~
tim of lprocedural difficultiecs and
could not come up for discussion. In
the meantime, the Rajya Sabha has
passed this Bill. I have come before
this House to move this Bill, and J
am sure the Hause will join me 1
passing this Bill and pheinx it on the
statute book,
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The Bill repredents the amongm- -
timents and aspirations of Muslima

.who have cowted arresty and even

shed .their blood for the restoration
and legal recognition of the minority
character of the University in a man-
ner as to gecurg the protection of Ast,
30(1) of the Constitution.

I quote this Article. Article 30(1)
BAYys:

“All minorities, whether based en
religion. ar  language, shall have
the right to establish and adminis-
ter educationa] inatitutions of their
choice.”

It is, however, most unfortunate that
unienable arguments arc formulatea
and advanced in order Lo deprive the
Muslims of their university. It is un-
fortunaie that such arguments are ad-
vanced that the university was never
eitablished by the Muslima that the
universily had no link whatsoever
with the Muslims exclusively, that the
Muslims never had exclusive power
for administration of the umiversity
and that non-Muslims have been given
admission in the university. I say
that all such arguments are most un=-
foriunate, It has been contended that
from the point of view of establiab-
ment and from the point of view of
administration Aligarh Muslim Uni-
versity has no link with any ‘particu~
lar community exclusively. Theras-
fore, the University cannot lay any
claim td be a minority institution as
envisuged by  Article 30(1) of the
Constitution -and consequently the
Muslims cannot claim to have govern-
ing powers. Such was the nature of
contention made by the hon, Minister
Dr. P. ¢. Chunder, in the Rajya
Sabha when the. Bill was under oonsi-
deration.

_***The following members o.re re cm‘dﬂi their Votes:

AYES: Shri A, Sunna Sahib.

/NOES: Prof, Samar .Guhs, Shrl Shambhunsth Cheturvedi esd bl

Sushil Kumar Dhara,
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DBR. PRATAP CHANDRA CHUN-
DER): On the basis of Supreme
Court -decision.

BHRI G. M. BANATWALLA: 1
will come to all those things. I have
just started, and I am sure that by
the time I end, you will be on my
side.

About this contention, the least that
can be said is that it is most unfor-
tunate, I am constrained to remark
that the contention is a perversion of
fucts with complete distegard for all
truthfulness and honesty, That the
University is a Muslim institution and
that it was primarily founded for the
benefit of the Muslims is a question
that cannot be disputed. It is un-
guestionable. Sir, I would here refer
to the Report of the Aligarh Muslim
University Inquiry Committee, 1961,
appointed by the Executive Council
of the University in consultation with
and at the instance of the Govern-
roent of India. It iz popularly known
as the Report of the Chatlerjee Com-
mittee. At page 110 of the Report it
is clearly stated:

16.00 hrs,

“After a careful study of Lhe then
prevailing conditions in India, that
. great man, the late Sir, Syed Ahmad
Khan, arrived at the conclusion that
the backwardness of the Muslim
community was due to the neglect
of the modern education.” The In-
dian war of Independence had left
the Muslimgz of India who had play-
ed . a notable. part in'it frustrated
and dlnornmsad

"I‘lnyhada wvielent we;iualhe
ageinst ‘Western sdixcation and .43}
‘that 4t steod -dor. Bir Syed feit
'MMMwmﬂy in-

.this
port

of claims for grant of

-Ex-gratia compensation

for properties left in

Former East Pokistan
(HAH DIS)

felt they would not be able to pro-
. gresg along lines which would fit
them to make their full contribu-
tion to the country of their birth.”

MR. CHAIRMAN: He may contl-
nue the mext day.

16.01 hrs ,
HALF-AN-HOUR DISCUSSION

ExPeEDITIOUS D1sPOSAL OoF CLAIMS FOR
GRANT OF EX-GHATIA COMPENSATION FOR
FROPERTIES LEFT IN FOHMER EasT
PAKISTAN
PROF, SAMAR GUHA (Contai):
This half-hour discussion is regard~
ing the uniortunate condition of the
refugees from the former East Pakis-
tan. This relates to their properties,
and the question is whether they wiil
get any kind of compensation or not.

It is known to you and to this
House that after partition, those re-
fugees who migrated form West Pakis-
tan exchanged their propertiez and
also got compensation in cash and
kind to the tume of mbout Rs. 400
crores, But in the case of relugees
from East Pakistan, although their
number was much larger than those
who migrated from West Pakistan,
not a single farthing of compensation
wag given to them for the properties
they had lefi behind, worth thousands
and thousands of crores, both mowvable
and immovable,

It is also known that at the time of
pariition, and alzo in 1968 under the
Nehru-Liagat Pact, it was agreed by
‘the QGovernment of Pakistan and the
Government of India that the minori-
ties, those who migrated to Pakistan
and the minorities who had come from
Pakistan to ‘India would retain their
rights of property, both movable and
immovable, and that they would be
sllowed to dispose of their proper-
ties ai110. At that time there was no.
passport, no restriction for going from
side to the other, IX 1653 pase-
was mpund, and thare Was -0



